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CITIZENSHIP

*286. SHRI J.R. KAPOOR: Will the
Minister for HOME AFFAIRS be pleased
to state when Government propose to
introduce legislation on matters relat-
ing to citizenship as contemplated in
article 11 of the Constitution ?

Tre DEPUTY MINISTER FOR
HOME AFFAIRS (Suri B.N. Da-
TAR) : The matter is under active
consideration and it is expected that
the Bill would be introduced in the
next session of Parliament.

SHRi §. R, KAPOOR ;. In view of the
fact that children born of the citizens
of India including of course the Ministers
and many Members of Parliament
after the 26th January 1950 are not yet
citizens of India under the Consti-
tution and since the detailed legisla-
tion on the subject of Citizenship
Rights is likely to take considerable
time before it is introduced here, do
Government propose to introduce a
small Bill conferring Citizenship
Rights on such newly born children or
at least issue an Ordinance during the
intervening period ? Because the parents
of the children are naturally anxious
that their children should be citizens
of India some immediate steps must
be taken in the matter.

.SHr1 B.N. DATAR : I may assure
the House that the matter is receiving
the speedy attention of Government
and all these difficulties mentioned by
the hon. Member would be provided
for by making that retrospective, if
necessary.

Sur1 C. G. K. REDDY : What are
the principles on which this Citizen-
ship Act would be based?

SHrI B.N. DATAR : The principles
have been laid down in Part IT of the
Constitution in article 11 and they deal
with acquisition and termination of
citizenship rights in various ways.

MR. CHAIRMAN : The question
hour is over.

AN Hon. MEMBER : There isstill
one minute more.
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STATES PUBLIC SERVICE COMMISSION

*587. SHRI J. R. KAPOOR : Will, the
Minister for HOME AFFAIRs be pleased
to state .

(a) whether Government are aware
of the fact that some State Public
Service Commissions have in their
advertisements been inviting applica-
tions for posts from the residents of the
State only, or publishing that other
things being equal preference shall be
given to residents of the State ;

(b) whether such action is in con-
formity with any law contemplated in
article 16 (3) of the Constitution ; and

(¢) if the answer to part (b) above
be in the negative, what steps Govern-
ment propose to take in the marter?

Tug DEPUTY MINISTER FroORr
HOME AFFAIRS (SHr1 B.N. Da-
TAR) : (@) Yes.

(b) and (¢). Notwithstanding the pro-
visions of article 16 (2) any enactments
and statutory rules, orders, regulations,
etc., in force immediately before the
commencement of the Constitution,
which prescribe any requirement as to
residence within a State prior to em-
ployment in or appointment to any
office under that State or any local or
other authority within its territory,
are continued in force by article 35(b)
of the Constitution. Repeal or amend-
ment of these provisions can now be
made only by an Act of Parliament.
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+t[FINANCIAL AID TO ARTISTES
*588. Sur1 D. NARAYAN: Will the

Minister for EDUCATION be pleased to
state:

(a) whether the Government have
prepared eny scheme for giving
financial aid to reputed artistes and

literatures of the country with a view
to encourage them end

(b) if so,—

(i) what amount cach person will
get under the scheme and on
what terms;

(ii) what will be the method of
selecting the  artistes and
literatures for giving the aid;
and

(iii) what amount has been allocat-
ed for the scheme this year and
how much has already been
spent ?]

THE MINISTER FoR EDUCATION
AND NATURAL RESOURCES AND
SCIENTIFIC RESEARCH (MAULANA
AnuL Karam  Azap) : (&) A
scheme for financial assistance to
persons distinguished in letters, art
and other such walks of life, who
may be in indigent circumstances,
has been sanctionad.

(b) (i) Assistance will be in the form
of suitable monthly allowance and/or a
lump sum grant, according to the needs
of each individunl case.

(ii) Requests for such assistance
may be in the form of applications by
those in necd or recommendations
by State Governments, recognised
organisations or persons of eminence
in various walks of life. Assistance to

——

1Translation from Hindi.
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be given in deserving cases will be
decided by a committee consisting of
the Prime Minister, the Education
Minister and the Finance Minister.

(iii) A sum of Rs. one lakh has been
allocated for the Scheme for this year.
An amount of Rs. 2,950 has been spent
so far.

MEDICAL CONCESSIONS TO MINISTERS
AND MEMBERS OF PARLIAMENT

*289. SHRI M. VALIULLA: Willthe
Minister for FINANCE be pleased to
state the amount spent from 1948
onwards on medical concessions to—

(i) Ministers, and

(ii) Members of Parliament other
than Ministers ?,

THEe MINISTER ror REVENUE
AND EXPENDITURE (SHRI MaHA-
VIR TvyaGr) : The required informa-
tion is not readily available and is
being collected. It will be laid on the
Table of the House in due course.

CHARITABLE AND RELIGIOUS ENDOW-
MENTS

*390, SHRI M. VALIULLA: Will the
Minister for EDUCATION be pleased to
state:

(a) the number of (i) charitable and
(ii) religious endowments received by
the Ministry pertaining the subjects
dealt with by them from 15 August,
1947 uptodate;

(b) the total amount of these endow-
ments; and

(¢) subjects for which these endow-
ments are used?

THe DEPUTY MINISTER For
EDUCATION anp NATURAL RE-
SOURCES anp SCIENTIFIC RE-
SEARCH (SHrr K. D. Maraviva):
(a), (b) and (c) Nil.

ORDNANCE FACTORIES
*291. SHRI M. VALIULLA: Will the
Minister for DEFENCE be pleased to
state:

-



